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BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH, BHOPAL 

ORIGINAL APPLICATION NO 35/2022 (CZ) 

 

 

Petitioner                  Budhsen Rathore 

     Versus 

Respondents   Union of India 

 

ACTION TAKEN BY M P POLLUTION CONTROL BOARD [MPPCB] 

 

1. That, the instant Original Application relates to the Ash Dyke breach of the 

Chachai Ash Pond of Amarkantak Thermal Power Station in District 

Anuppur, Madhya Pradesh which is operated by MPPGCL, which impacted 

and contaminated about 10 acres of fertile agricultural land with fly ash. This 

spillage has led to spoiling of the fertile agricultural fields of farmers who are 

living in the vicinity of the said Ash Dyke 

 

2. That, the Hon'ble Tribunal vide its order dated 09.05.2022 constituted a Joint 

Committee of Collector or his representative, Anuppur, Central Pollution 

Control Board and Madhya Pradesh Pollution Control Board to visit the place 

and submit the factual and action taken report. The report of Joint Committee 

was filed on 24.06.2022 and the reply of State Pollution Control has also been 

on record. 
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3. Further, Hon'ble Tribunal vide its order dated 09.05.2022 directed as under -

: 

“Learned Counsel for the MPPCB is directed to communicate about the 

pending case to the Chief Secretary, State of MP, Amarkantak Thermal 

Power Station and District Collector, Anuppur and further requested to file 

an affidavit by the MPPCB that the information has been communicated to 

these officials.” 

 

4. In compliance to above direction of Hon’ble Tribunal, letter has been sent to 

District Collector, Anuppur (Respondent No. 4), Chief Engineer of 

Amarkantak Thermal Power Station (Respondent no. 2) Annexure- 1 and to 

the Chief Secretary, State of MP to submit their replies before the Hon’ble 

Tribunal for adjudication of the matter. Annexure- 2. It has been informed 

by the Respondent no. 2 that their reply has been filed before the Hon’ble 

Tribunal. 

 

5. The Hon'ble Tribunal may kindly be pleased to take the aforesaid reply with 

relevant document. An Affidavit in support has been enclosed herewith. 

 

 

Date:  27.02.2023 

Place: Bhopal                                                                                        

        Submitted by MPPCB:- 

                                                                     
              Through Counsel   

        Adv. Parul Bhadoria 
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